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111 THE CEUTRAL ADMINISTRFATIVE TRIEIMIAL, JAIFUR EEICH, JAIFUF.

C0GAT A2 97 [atz of crider:2.2.1993
Vetival . : Applicant .
Vs. - ' ¢
1. Tnion  of  India  throwgh the  3zneral Manager, Western

Churchgate, Mumbai.

2. Oy.Chizf Enginesr (Constraction), Weastern Railway, Ajmer.
2. Divizicnal Railway Managsr, Western Failway, Fajkot Division,

.. Respondents.

Mr.J.F.Maushik - Counsel fuL applicant
Mr .Manish BhJHJaVl - Counzzl £ rezpondents
CORAM: N

Hon'ble Mr.Gopal I'vichna, Vies Chairman

Hon'ble Mr.OUP.Shavne, Administrative Mamber.
PEF HIMI'ELE MP. GﬁPAL FEISHNA, VICE CHAIFMAN. ,

Applicant Vetival has filed this application undsr Zec2.19

Failway,

Pajkot.

of the

Adminiztrative Trikunzls Act, 1925, sszeking diveckicn to the respondzsnts o

considar him for vegularizakicon on the post of Painter in Sroup-C. The

applicant has alao prayed that the respondeniz may ke divectsd ko
the present pay of the applicant.

2. Wz have beard the learned <ccionzel for the parties and have

o

the matzsrial on record. The counsel for the prrties have agresi
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matter may b2 disposed of at the stage of admi
3. The applicant'z case i= that he wasz apprinted az casual Pa
furendsrnagar in Group-C on 20.7.197% in Fajkot Divisiocn. Hez was
temporary  status w.s.f. o 1.1.1984. He has alac been subjected

gcresning test for the post of Painter which falls in Skilled

probect

inter at

Jranted

Catezgory. The applicant's g"evanbe iz that h2 is beiny transferred to a

Group~D past on reyalarization therein, without any bransfer allocwance and

without an; joining time. The reogonﬂwnt; have atatad that the applizant i3

nit entitled to regularisaticon in Sroup-C post. The learnsd counsel for the

applizant haz JArawvn -ar attenticon to the instrusticns of the Railvay Brard

datzd ©.3.1997 at Ann“"ure—AZ Para 2 of which reads as follows:
P4

43, The j1esr1~n of rejgularization of the casual labcr working in
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zn under condideraticons of tﬁe Eoard. After

careful oconzideration of the matter, Pozrd have Jdecidsd that the

rejyularization of casual labour working in Group—C scales may

cn the fu11uw1ng linss:

T ke i.ne

i

i)  All casual labour/substitutes in Group~C acales whether they

are Diploma Hildsra cr have cther cualifications, may be
chance to app=ar in examinations conducted by FRE or the
for postz as per their suitakdility and cupalification wi

age bar.

Jiven a

ro
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Railway

thoot any
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vacancies, ag per

ii) Iotwiths

‘[)

tanding (i) abeve,

C aralse Az ars pressntly entitled for a

- ©

2uch of the caszual labeor in Group-

becrpticon as skilled

artizans ajainz st 25% of the poonction ouota may continue ko ke

conzidered for abacorption as such.

iii)llokwithstanding (i) and (ii) akove, all casual labour may

continue to e considerad for aksorption in

of the numtér of days put in zz  casual

Units." | \
/“ The alz-plicant’s cazz falle wi_thin the amk-it> of 1
the Railway Board's instructions dated 9.4.97 refery

Group-D on the kazis

labcur in respective

tem (ii) of para 2 of

red to alwvve.

5. In the circumskancez we Adirect wugé the respondsn tz ko con2ider the

case of the applicant  for L‘-*«jul:ﬂ izabion agjainst Gr

op=C post of Painter

ajgainat 2859 promction cuota if he is found to ke sSsnicr encugh and if he

falls within the zine of consideration Jdepending upon the availability of

rulez.
the applizant may make a representation Lo the

consider it in accordance with the rules. Az regan

allowances, joining time, etco. for movement on Cranafs

b2 granted to the applicant az admisail le under the ol

e 0.8 iz disposed of accovdingly with no ~:a:i']er

(F» F.Sharm a (3
\iministrative Menlerv

With regard to the prayer for protection of pay,

regpondants who will
1= grant of transfer
v, the allowances may
=3,

- .
3z to costa.

Criore
Gopal Frighna)

Vice Chairman.



